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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

IN THE MATTER OF 

link" 

ORIGINAL APPLICATION NO. 693 OF 2023 

In re: News item appearing in Deccan Herald dated 

24.10.2023 titled "Pollution control boards are the weak 

1. 

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF 

RESPONDENT NO. 30/U.T. CHANDIGARH THROUGH 

DEPARTMENT OF ENVIRONMENT. 

I, T.C. Nautiyal, IFS, Director Envtronment, Department of 

Environment, Chandigarh Administration, Paryavaran Bhawan, 
Sector 19-B, Chandigarh belng well conversant with the facts 

OfNe case in my officlal capaclty and belng competent to 

rithis affidavit on behalf of respondent no. 30, do hereby 

SOleinly affirm and declare as under: 

That I am the Director of Department of Envlronment, 

Chandigarh Administration on behalf Of Secretary 
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2. 

3. 

4. 

5. 

(Environment & Forest) Chandlgarh Administratlon. I 

am fillng this affidavit In terms of order of this Hon'ble 

notice dated 11.09.2024 on behalf of Respondent No. 

30 hereby making submisslons In the case. 
That this Hon'ble tribunal vlde order dated 11.09.2024 

directed all states to fill up the vacant posts in all 

SPCBS/PCCs latest by 30.04.2025. 

That It Is submitted that as per the report dated 

05.09.2024 prepared by the CPCB In compllance with 

the previous directions 0ssued by this Hon'ble Tribunal, 

it was duly noted that there was only 1 vacant post of a 

Data Entry Operator with regard to respondent no 30. 

That It is submltted that the sald post belng non 

technical is not crucial for functioning of the 

department. Further It is submltted that the said post 

has remained vacant for a considerable perlod and as 

per the Office Memorandum Issued by MHA recently, the 

sald posts stands abolished. 

That further it 0s submitted that no technical work is 

hampered due to abolitlon of the sald post. It Is stated 

that despite the vacancy, Individuals were engaged on a 

contractual basis against the sald post to ensure 

efficient working of the department. 
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6. 

7. 

That Chandigarh Pollutlon Control Committee has fully 

developed Laboratory with required Infrastructure and if 

required help of Punjab Blo-Technology Incubator, 

Mohall, Punjab which Is EPA approved Government Lab 

and als0 recognized as State Water Laboratory and 

State Air Laboratory for U.T. Chandigarh. 

That the present reply in the form of an affidavit is 

being filed as directed vide order dated 11.09.2024 and 

the answering respondent prays that they may be 

allowed to reserve their right to file a detalled reply is so 

required. 

VERIECATION 

Verified at 

I, T.C. Nautiyal, IFS, Director-Envronment, the deponent 

above-named do hereby verify and declare that the facts 

stated in the above affidavit from para no. 1 to 7 are true to 

my knowledge. 

The corterts of tis AfidavivDocunent has besi e:ziie Ceonilexecutants. 

on this 

Attested As Identified 

The Gugcrealexeculat hos signe dip er 

MONI 

DEPONENT 
Director 

ilynartment of Environmet 
riAdministraticn 

day of January, 2025. 

Nötary, Ciia:!aigorin (.TI) 

DEPONENT 
Director 

rcn of Environment 
:ar Adainistrairy 

e 3 JA 2025 
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